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MADHYA PRADESH ACT
No. 11 of 1990

THE MADHYA PRADESH AYURVIGYAN PARISHAD
 ADHINIYAM, 1987.

- tRcbeived assent of the President on the 10th Jul} 11990 ; assent first

Short title
extent and

commencement.

Definitions.

*

Incorporalin..

State Medical -

Council.

. may be specified- therem

~ published in the “Madhya Pradesh Gazette (Extra ordmary)” dated the
24th July, 1990.]

An Act to consolidate and amend the laws relating to registration of
practitioners of medicine in Madhya Pradesh and to make provisions for
constitution of the Medical Council for the State and for mat'tcrs
connected therewith.

Be it cnacted by the Madhya Pradesh Legislature in the Thxrty—Elghth

" Year of the Republic of India as follows :—

CHAPTER I—PRELIMINARY
1. (1) This Act may be callcd the Madhya Pradcsh Ayurv1gyanx Panshad
Adhiniyam, 1987 _ -
(2) It extends tor the whole of Madhya Pradesh.

(3) 1t shall come into force on such date as*the State Government may,
by notification, appoint,

2. In this Act, unless the contcxt uthcrwisc requires, —

“(a) “Council” mcans the Maghya Pradesh Ayumgyan Parishad
established under scctlon 3:

(b) “Indian  Medical Rt.g'IS(CI means the rezlster maintained by lhc
Medical Councnl of India .under section. 21 of thc Indmn Mcd;cal -

Councd Act, 1956 (No. 102 of 1956) 3

(c) “Mulu,mc . mearis modern scxcnuﬁc medicine in all its. branches
and mcludcs 5u|gcrv “and obstctncs but docs not mclude vetcn-
nary mcdtcmc ‘and surgcry ' ;

(dy “ncoanmd medical qualmcatlon means—

- () any of the medxcal quahﬁcauons for the time bemg, mcluded i .

-the Schcdules 1o thc Indian MedL(.al Council  Act, 1956
(No 102 of 1956)

(u) any of the “miedical quahﬁcatlons spcc:ﬁed in the Schedule ;

'(_c) “registercd pracutloncr mcans -any pcrc,cn enrolled on the Stalc
Mecdical chlstcr under the Prévisions of this Act

(£) “u,gu]auon mecans a rcgulatlon madc: undcr section 28 ;

&) “Sta-te' Medical Register” * means. a rcgjster maintained under

Scctnon 1.

CHAPTER 11—CONST ITUTION OF THL COUNClL AND APPOIN’I‘-
‘ \IENI‘ OF RE(JISTRAR AND OTHER OFFICERS AND SERVANTS

3D The Slatc Government shaU as SOOI as may be, estabhsh by‘

notification a Medical Councxl for the Statc w1t11 cﬁ'ect from such d”«tc as
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(2) The Council shall be a body corporate by the name of the T\‘hdhya
Pradesh Ayurvigyan Parishad and sha]] have perpetual succession and a
common seal with power to acquirc and hold prr")perty. ‘both movable and
immovable, and subject to the provisions of this Act to transfer any property
held by it and to con.tr_at':t and do all other things necessary for the purposes
of its constitution and may sue and bc sued in its corporate naine:

Prov1dcd that the council shall not. transfcr any propcrlv held by it by_

way of sale, mortgage, lease or otherwise or borrow money from any person
or agency without the previous permission of the State Government.

yé‘ao (1) The Council shall consist of the following members, namely :—

(a) five members elected from amongst thgmsc]vcs by peréons enrolled
on the State Medical Register ; '

(b) five members to be nominated by the State Gov‘emfﬁcnt ag fnl]ows—

(i) onc rcprcsentatlve of lhe Indlan Mcdxcal Association, Madhya
Pradesh State Branch out of the panel of five persons to be
proposed by the State Branch of the said Assoaatlon

(ii) one mcmbcr from amongst the member of Medical faculnw of
the Uruvcrsmes in the State ;

\

holding class I post out of whom one shall be a Jady doctor ;

(iv) a Dean of 6'né of tﬁc vaérnmont 'iﬁ'aﬂcal colleges in the State ;-

(c) Director Medxcal Scmccs Madhya Pradwh

(2) Thc D]rcctor of Medlcal Smwoes shall be the Prwdcnt of the Council
and thc Dean shall be the Vlcc—Prceldcnt of the Councﬂ

(3) The name of every pérson’ clectcd or. nominated u.ndcr sub—scctxon (1)

(i) two members from amongst the Madhya Pradesh Hca]th Services

shal] be published in the Gazette and the mcmbcrs shall enter and shall, for. .

the purposes of thc;r term, be decmcd to have cntcrcd upon thelr respccuvc
oﬁ‘icw with effect from thc datc of such publlcahon

(4) The Vloc~Prc51dent shall perform such dutles and exercise such powers

.ol the President as may be: assgncd to him by the Prcsxdcnt

5. (1) An clection undcr dause (a) of sub—sechon (N of StLllon G}
shall be conducted by the Counc11 in accordance wnh such rulcs as may. be

made by the State Gevernment in thm behalf

(2) thre any drsputc ansm regafdmg any electlon to thc Councﬂ

therce»n slxall be, ﬁnad and blndmg

14:4{
Constltutton oﬁ
Mode of

Election.

i’,i
A‘Shall be rcferrcd to . the Statc Govemment in such 111anncr and w1thm suc :
.period as may be prcscnbcd tmd ﬁhc kiccmou of the S\at& GO\'nan
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Restriction on
pomination or
meinbership.

‘Terms of office

of membem

Meeting of
Council.

6. No person sha]l be chg1b1c for clccuon or- nomination under
Section 4—-

(i) unless his name is borne on the State Medical’ Register ; and
(ii) for more than two consecutive terms.

".7. (1) Subjeet to the provisions of this Act, an elected or nominated
member shall hold office fer a term of five years from the date he enters
upon his office as provided in sub-section (3) of Section 4 :-

Provided that an outgoing member shall continue to hold office till his
successor enters upon his office.

(2)_.An_ elected or nominated member shall be deemed to have vacated

his seat if, in the opinion of the Council, he is absent without sufficient excuse
from three consecutive ordinary meetings of the Council or, if he ceases to’

be a registered practitioner.

3) A casual vacancy in the Council shall be. ﬁ]icd_ as soon as possible by

election or nomination, as the case may be, and the person clected or nominated

to fill the \acancy shall hold office for the uncxpxrcd term of his predecessor.

(4) thn: (hc saxd term of five ycars is about to cxpxrc in respect of any
member, a successor may be elected or nominated at any time within three

months bcfore the said term CX]')U'CS but he shadll not assume ofﬁcc until the
said term has’ expired.

8. (1) The Councxl ‘shall meet atleast twice in cach year at such thc
and place dS may be ﬁxcd by the Presdcnt

(2) Unless othcrmsc provided by regulal:on five mcmbcrs orf the Councxl
“out of whom atlcast one shall be a non-ofﬁmal member shall form a quorum

and all qucstmns brought before any mectmg of the Councxl shall bc decydcd,

" by majonty of the mcmbcrs present and votmg and in thc case of an cquahtv

Allowances {o
President, Vice-
_ President and
Members of
the Cou_'n_cil
Regist;'ar ah_d
other officers. -

_Rc"wtrax 5hau be ey pcrson appomtcd by the State’ Governmcnt who shal]

of votes. the prc51dmg authorxtv shall have a second or castmg vote.

. 9 Thc Prcsndcnt the cho-Prcsldcnt and Mcmbcrs of thc Counci] shall
be pdld ﬁuch dllowanccs for attcnqu mectmgs as the Councﬂ may. by

) rczulatlom detcrmmc

10. (l) Thc Council shall, with the"’. previous s'anction of . thc Statc

Government,’ appomt -a Registrar who shall act as Sccrctary and Treasurcr
of the Council :

Provided that no person shall be elnzlblc for being appointed as Reg15trar
unh,ss he 1s a rchstcrcd practmoncr

v,

Provndcd furthcr lhal for the. first four years from the datc SDCClﬁLd for
the cslabhshmem of the Council under sub-sectior (1) of Sccuon 3, " the

hold ofﬁcc durmg thc plcasure of the Statc Govcmmcnt

7 *3.\.
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(2) The Council may, with the previous apprO\al of State ("0\'cmmcnt
creater as many posts of officers and servants as it may deem nm,cssarv to
carry out the provisions of this Act and may appoint officers and scrvants -
Uicreto : . w, 2D

Provided that appointments to the posts. the minimum pay of which is-
Ks. 1820.00 or above, shall not be made by the Councd without obtammﬂ
the previous approval of the State Government. .

(3) The qualifications. the condmons _of appomtmcnt and ‘service and
scale of pay as respects the Registrar shall be such as may be prexc.nbed*
and as regards the other emplovecs. shall he such as the Council rmn by
rcgulatlons. provide. ’ .

(4) The Council shall requirc and take from the Registrar, or from‘ any
other - employee, such security for the due performance of his duties as the’
Council deems necessary. ‘

(5) The Registrar and othcr employees appomled by the Council undur : _ e
this section shall be deemed to be public servants within the meaning of - s
Section 21 of the Indian Penal Code, 1860 (45 of 1860). "y

CHAPTER TI—PREPARATION AND MAINTENANEC OF
STATE MEDICAL REGISTER

~ (1) The chistrar shall prepare and faintain a State medical, Preparation of
rcgwtcr of ~medical -practitioners for the State: ip accordance with: the Register.
provmom of this Act. e v, B

o

(2) The State mcdxcal register shall be in such form. and shall be devided
mlo such  parts as may bc preseribed. The: register shall include the. full
n\‘me address and qualxﬁcatlons of the régistered practitioner, the - da!c -on’
wl1th each quahﬂcahcm waq obtamed and such other partlculars as mav be -

; prcscnbcd :

{3)“Any - pcrson who posseqsu a: rcco«mscd medlcal qual:ﬁcatlonl shall.

- at anY tme on an . apphcatlon made i ithe prcwcnhcd form to;t.

<

":_-1mon i after »omplctlon of prck"nbcd *"ormalmcs‘ SHLR

Promled lhdt 1fa pcrson muuw.s mlorc_ than recognised medical ;

cmallf‘c'\tlons h¢_shall mumon in the apphca ion all ‘the recnﬂnmd mechc’ﬂ '
AR t——" e e e ——— .

(nm]lﬁcallons Whlch he posses;cc on, thc date he makes lhe '1pphcat|on
e i S 2 O e S

Provided further that the "nppm.mt who s umblc te present for cumctcn(
_cause, his dcgrcL or dlploma may be szramcd a prmmon'ﬂ rcqmr'mon for a
pcnod not excccdmtz one- \'ear 1f he san;ﬁeq thc Council thal he hnldq w('h

dcgpcc or dlploma

(4) NotwﬁhStandmg anythmg contamcd in sub—sectlon (3) the name of
¥ ] son which on the day. unmcdlately precéding thie date of commenge
: of t&iﬁ Act stﬂ,ﬂds wtarcki n the !‘Lng’Ithkal by the Mahakoshal
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Maintehance
of register.

Registration of
additional .
qualjfications.
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Medical Councu or the Medical Ccuncil, Bhopal shall bc cntercd in the
State medical register prepared under this Act, without gich person being

required to make an application. or to pay any fec for this purposc

(5) I:vcry registered practitioner shaH be given, a certificate of registration
in the prescribed form The registered practitioner shall dlsplay the certificate
or certified ‘true copy of the ccruﬁcate of registration at a’ conspicuous part
in the placc of hxs practice.

12. (1) Tt shall be the duty of the Registrar of the Council to keep the
State Medical Register in accordance with the provisions of this Act and of
any orders made by the Council and from time to time revise the register

in the manner prescribed. The Registrar shall get the ‘medical register

published in the Gazette and every change made during the course of a
year shall be published annually in the Gazette.

(2). Such register shall be deemed to be a public docurﬁeht within the
meaning of the Ind]an Evidence Act, 1872 (1 of '1872), and may be proved
by a copy pubhshcd in the Ga7cttc

“in the State Medical chnstcr obtams any t1t1e degrcc of chploma which. is

afeco-gmscd medical qualification shall be bound‘ to get the same ontered
in the State Medical Register in- accoridance with the ‘provisions of this Act.

‘.(2) Eveiy régistercd practitioner to whom sub-section “(1) :Iajipl'ies shall,

. ori obtaining ‘any title, degree: or diploma which is a r@cogpised mc_'idica'l'v'

qualification, ‘make an, application te the Council in such' form and within
such pCl'lOd as may- be prescribed. together with. such fee as may be. prcscnbed
by rcgulatlons for each ‘qualification obtained fcr entering such title, degree
or dlploma in. thc State Medical Register either in substxtutxon for or in

[ addmon to, any entry prcvmusly madc

1
Privileges of
Tegistered
practitioners.

cvery pcrson whosc nawe is for the tlme being bomc on (he Statc M*cdx

Pr0v1dcd that where such (itle, degree- or dipl,c;ma hias been obthined

" prior to the: date of commencement of this Act, such application shall ‘be

made Wifhin six m'onths from the daté of such comﬁicnccmm.t. :

3) On rccczpt of the apphcatlon unda sub-section (1) thc Council shall

_enter the ‘title, degree or diploma in the State Medical ch!stcr ordmarlly

wuhm threc months after comnlctlon of prcscnbcd formahlv

(4) No regg_gtcred w er who has obtained any additional quahﬁlatxon
shall be entitled to use such qualification for the purpose of practlcc or any
other purpOSe whatsocver or derive any advantaqe therefrom durmg the

__,‘_,__..___.._.___.._,__._..

' prowsmn of thxs scctlon

14 (1) Sub]cct to the conditions and restrxcncus hxd down in this Act

ort the - Indlan Mcdrcal Councd Act 6 (No. 102 of 1956) regardmz_ ‘

medxcal pracncc “by perscns POSSES mg ccrtam récognised medical ‘qualif]

- B
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Register shall be entitled, according T.OAhJS quahﬁcatlor\c to practice as a
‘ modlca.l pmctmoncr within the State and té6 Tccovér in rmpoct orf“’—ch
practu.c any expenses, charges in respect of medicaments or cther appliances
or any fees to which he may be entitled.

(2) No certificate required by or under any law to be given by a medical
practitioner shall be valid unless it is signed by a registered practitioner and
bears the seal of his name and registration number.

3) Every prcscﬁption issued by a registﬁrcd practitioner shall have seal
of the name and rcgis‘tration nur’ﬁbcr of such registered pract-itioner.

@ No pcrﬁon other than a’ rchslcrcd practitioner- shall bc eligible to
~hold any- dppomtmcnt as phy51c1an 'surgecn or medical oﬂ‘iccr in any hnqpltal
_ asylum, infirmary, dxspensary or any ‘other medical msmulmn or ‘medical
" officer of health in: ‘dny other allied branch of mcdicme :

15 Thc (‘ouncﬂ may, upon reference from the Rtglstrar or. otherwise Power of
prohibit the entry in, “or order the removal from the State Medical Register Council to pro-

of the name of any pcrson — Ef?if I;ﬁf:a‘f

’ from State
(a) who has been scntcnccd by a Criminal Court to 1mpr1¢mnmcnt for Medical

an offence mdxcatmg in the opinion of the Council such a Register..
defect in character as would render the enrolment or’continuance
of his nameé in the State Medical Repister undesirable : or

(b) whom' the Council after cnq.uiry at which :O;I)porl,i-m‘ityv has been
given to him to bc hcard in person 'dnd which 'mav at the-
“discretion: of Councﬂ ‘be held in camera, finds guﬂtv of mfamous
conduct in any profcssmn,al respect by a majcntv of two-thirds
Cof the mcmbcrs of " the Councxl prescnl and volmg at the ,
* meeting but. such number shall not be lcss than five.. . o T
16. (1):The: Councﬂ may’ after grvmg the person . conccmcd rcamnablc Altera“mmf
opportunity -of bcmg heard and anmrlng into his- objéctions.” if any order gg:;gg:?;al,
that any entry in the State Medical Register which in thc opinion of the Council. ©
Council, hax been 1rdudulcnt]\ ‘o incorrectly made’ or-. bmu_ghl about. hg ]

L«In(,(.”(.d or amended.

(2) The ,Couricil may direct the removal altogether or for a specitied
p‘cri‘od‘frorln' the . State Medical Registér of the name of am registered
practitioner for the same reasons for which ‘registration may be prohibited

_ by the ("()l.mgil under Sccti_('m I5.

(3) The Council may direct that any name remaved under subsection (2)
shall be restored subject to such eenditions. if any. which the (“nuhcil may

_deem fit to impose.

14. 'FOI thc purposg Gf any-enquiry under Scetions. 120 13- or 16 the #roccdase in

Council of -.U)V (‘ommntn.g autherised by rules mu(it‘ under Scction <29 shalp TAWEES
be deemed 10 be a Court- within the meaning, of the. Tn(ll.m l\uknu, Act,
1872 (No. 1 of 1872), and. shall. exercise all the powers of a C'nmmlssmnar

appointed under the Public Servants (Inquiries) Act, 1850 {(No. 37 of 1350)

_r
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and such enquiries shall be wndu.clcd, as far as mé,y -be, in accordance with
the- provisions of Section 5 and ° Sections 8 to 20 of the Public Servants
“(Inquiries) Act, 1850 (No. 37 of 1850). "

* Appe:l against 18. (1) Any pcrsdn aggrieved by the ~decision of the Council under

decislon of Sections 12, 15 or 16 may prefer an-appeal to the State Government.
Counchl.

(2) An appeal under sub-section (1) shall be preferred “within three
months from the daté of the receipt by the party concerned of a copy of
such deciston and it shall be accompamed by such fee as may be prcscrlbcd
by rcgulanon : :

CHAPTER IV—COUNCIL FUND
'Co:uncu Fund. 19. (1) The Council shall establish a fund to be calléq the Council Fund.
(2) The deng éh-all form part of, or be paid intb; the Council Fund :—

" (a) any c(mtnbuhon or grant by the Central Govcrnmcnt or Statc' 1
' Gowcmment ’

(b) the income of the Council from all sources including income from
fees; '

‘('c)',trust's,, bequests, donations, endowments and other grants, if any:

(d) all other sums reccived by the Council

Object.s to 20. The Council Fund shall be applicable to the following. objects, -
" which council : ’ : ’ ; o (o
. Fund may be
apﬁlied.j

namcly —

B (a) to the repayment of dcbts incurred by thc Council for - the purposcs
of this Act and the rules and regulamons madc thereunder ;

(b) to lhc expenses Of any. sult ‘or pro«.cxdmgx to whlch the Council
is a. party P

(c) to ‘the payment .of thy salancw :md allowances of thc emploryecs of
the Courcil ;

(@) to-the paﬁrl'ént of allow-iméw to the office b"carcré of the Cour‘xdi g

(c) to thc paymcnt of any cxpensw mcurred by the Council in carrymg
out the provisions of thig Act and the rtules.and thc rcguIatlons ’
“made thereundec. '

CHAPTER V—MISCELLANEOUS

. 'Pfoi\it%ition T 21. Save as provided in this Act or the Indjdn"v{cdicé[ Council Act,

piactice except 1956 (No 102 of 1956) no- -person shall practice or hoId himself out, whcthct'

as provid (din

dlrcctl\ or mdlrt,ctlv as prdctlsmz medlunc w1thm thc Statc
_thx_s Acl.or )

Wty

Rt

o~

: ‘f““
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22. If at any time it appears to the State Government that the Council Control bySt&m
has failed to exercisc or hds exceeded or abused any of the powers conferr- Government. -
ed upon it by or under this Act or has failed to perform any of the duties
mposed upon it by or under this Act the State Government may, if it
considers such failure, cxcess, or abuse to be of a serious nature notify the-
patticularg thercof to the Council, anid if the Council fails to remedy such
failure, cxcess or abuse within such time as the State Government may fix
~dn this behalf. the State Government may dissolve the Council for a period
of two years which may be extended by the State Government for a period
not exceeding one year at a time but the period of dissolution in the pggre-

. ’ gato shall nol exceed five years and cause all or any of thé powers and
" dutics of the Council to be exercised and performed by such person and for

such period, as it may think fit and shall take st¢ps to bring into existence

a new Council. ' '

23. (1) The Council shall furnish such reports. copics of its minutes, Information to
abstracts of its accounts, and other information to the State Govu nment as be furnished by
the State Government may require. gg;’ﬁ:;lﬁiﬂd-

. .o thereof.

) ‘The State Government may publish in such manner as it may think
fit, any report, copy. abstract or other mformatmn furnished to it ‘under this
scction. ;

24. 1f any person whose name is  not cnrolled on the . State - Medicel Penalty.
Register practises as a registered Medical Practitioner, he shall be punishab]c
with regorous imprisonment for a term which amy extend to’ thrcc vcarv.
and with fine whxch may extend to five thousand rupccs )

Prowded that —

(1) the person possexsmg Bachclcvr in Ayurved:c wi th Modcrn Medxcmc
: - and Surgery degree and rcgutcrcd with the Madhya Pradcsh
" Board of Ayurvedic-and Upani systcms of Medicine and Naturo-
pathy. shall not. be. punishable undcr this - section® for prcscnbmg
allopathic medicines  or “practising - surgery if hxs rchstratlon _
g certxﬁcate authorises him to do o RN .

Byt

(u) the Mcdu.al Praculjoncr cmtltlcd to ‘the pnvxlegcs of Sccuon 21. of
‘the Indian Medical Council . Act 1956 (MNo. 102 of 1956) shall
not be punishable under this SccttOﬂ for hzs non- rcglstratlon in
Madhya Pmde';h

4 i »
A\ - o %
Nt T

25.- No act or proceeding of the Council shall be invalid merely. by Vacancy not to
s of . — . : ) invelidate pro-
reason o — cecding elc.
(a) any vacancy in. or defect in the constitution thereof ; or

P8 () any defect in the election or nomination of a person acting - as
b member thcreof or '

> o (c) any urcgulamv in m proccdurc not uﬁcctmg thc merits of (hL
: casel '

1

- 26. No suit, prosecution or other legal procudmv shall lic dmnmt the Protection of - '
Stite Government, the Council or any- Committee thereof, or any. officer o1 action taken ir
5 @ servant of the Govérnment or. the Council for anythmg Wthh is in good zood faith.
f:mh done or intended to bc donc under this. Act. L : T o
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out the purposcs of this Act.

“(2) In parucular and wuhout prcjudb:c to the gcncrahty of the foregoing

powcr such ruleq ‘may provide for '111 or any of -the fo]]owxng matm
namcly —

- (a) the };ualiﬁcationi conditions of appoinment and service, the scalé

of pay; the tenurc of office and the powers and duues of the’
chlstrar

" (b)-any -other matter which has to be or may be, prescribed.

(3) All rules ‘made - under this Act. shall bé laid on the table of
_ Lagislative Assembly. h '

' 28. The Council may. with the previous sanction of the State
Government, make regulaticns szencraﬂv to carry out the purposes of .this

Act, and, w1thout prejudice (0 the mncrdhlv of this’ pnwcr such ICEUI'!(IO‘HS
may provxdc for,—

" (a) tl}c nmnas;c.ment of the p‘ropcrty' of  the Cou:nc'il ‘and  the
m‘nn@umncc ‘and audit of its accounts :

~(b) the summoning and holding of mectings of the Council, the time

and places where such mcclmgs are to be held and the conduct
-~ of busmcc.s thereat ;

" (c) the resignation of members of the Council ;

(d) the poweré aﬁd duties of the President and ViccfPrcsidem'

- (©) the mode of dppomlmcnt of thc commxttcc the summonmg and '

holdmg of - mccungs and the conduct of buemes": of c\lch
commmccs,

: .(f) thc qua]Lﬁcauons “and’ umdm.ons of scmoc of othcr employecs of
frats il oo thc Counc:l,_, '

R}

(g) the partlcularq to be: statcd and ‘the proof of quahﬁcatmns to be _

gwcn in lhu 4pplmallon for regmrauon under this Act :

. () e fec “to be paid on applications andappeals made under this
SR g T e P : TR

‘(1) the fec to- be paid for entering. additional quahﬁcatlon in the State.
Mcdlcal chxslcr. 'md :

(|) dn) md[tcr for \\hlch undcr ﬂus Act prmmm\ ma\ hc madc bv .
rcgulallom

: (.;I-I.-'\I"I"L{."\ \"l—-REPF..—'\L AND ']’R;\s\’Sl'l"K)N.‘\L PRO\’]SIOF\‘S

290 (D) th \th Government m.n lor hrmmnn th (ounul into h»uw
in accordance with e provisions of his Act appoint the Director of Mudical

) SU\I(.L\ to be o S[)LLI i Officer to conduet electien of Council to be e« hxh]l'\hkd

-m the hm time after the mmmumunm( “of this Act.

> ‘(") hll lhc ((:unc1l I leabhs]ud undu sub scumn (l) o( '\u.lmn 5. xlu
‘L &

ge the fUﬂC’UOih of ﬂw (“

d pm\urw und diw

9=

27. (1) The State Govcmment may. by nouﬁcatlon make rulcc, to’ carry

~

" —~ N - Camer

~
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30, The provisions of this Act are in addition to. and nei in derogation General provi-

. sions applicable
of, the provisions of the Indian Medical Council Act, 1956 (No. 102 of 1956), fo medical

ceillaining general provisions applicable to all medical practitioners. practitioners.

3. As from the date of commencement of this Act. the following con- Repeal and
: other consequen=

. sequences shall ensue, namely :— ces.

are RN

(a) the Central province and Berar Medical Registration  Act, 1916
(No. 1 of 1916), and the Madhya Pradesh Statutory Bodies
(Regional Constitution) Act, 1956 (XVII of 1956), in so far as
it relates to the said Act, the Madhya Bharat Medical Practitioners
Registration Act, 1954 (No. 16 of 1954) and the Medical
Practitioners Registration. Act, 1935 (Bhopal Act VII of 1935),
in so far as it relates to registered practitioners practising medicine
as defined in clause (c) of Section 2 shall stand repealed :

e

P R ‘“_ R SR wSo e .“1‘:'!

4.5..“.._._

&N

(b) the Mahakoshal Medical Council, the Madhya  Bharat (Region)
Medical Council and the - Medical Ccuncil established under
- Section 3 of the Medical Practitioners Registration Act. 1935
o . (Bhopal Act VIX of 1935) shall stand dissolved ; '

(¢) all assets and liabilities of the Councils referred 10 in clau.éé (b)
shall belong to and be deemied to be the assets and liabilities
of the Council cstablished or dccmed to bc cs-tabhshed undcr
Sccuon 3

(d) all records and papers belongmg to the Councils referred to in
CIBJUS‘C (b) Shall vest in and be transferred to the Councxl
estabhshed or dccmed to be cstabhshcd undu Scctxm 3.

[See Section 2(d)]

- Medical Institution by Recognised Medical ~  Abbreviation for

which granted . - Qua_liﬁc:itions ' -registration
a BEC ©)
Robortson Medical s Rural medical ' R.M.P. -
' S‘_:hQOI, Nagpur_ Practitioner. , - ' '
Diploma in N.M.P.

Medical Practice. . -

WWWWM”*WWW q"a?n mmw Wﬁ
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MADHYA PRADESH ACT

NO. 9 OF 2016

THE MADHYA PRADESH AYURVIGYAN PARISHAD (SANSHODHAN) ADHINIYAM, 2015

[Received the assent of the Govcrnor on the 12% January, 2016; assent first published in the “Madhya Pradesh Gazelte
(Exlra-ordmary)” dated the 19% January, 2016. ]

- An Act to amend the Madhya Pradesh Ayurvigyan Parishad Adhiniyam, 1987. -

Be it enacted by the Madhya Pradesh Legislature in the sixty-sixth year of thé Republic of_
India as follows:-

1. (1) This Act may be called the Madhya Pradesh Ayuivigyan Parishad
(Sanshodhan) Adhiniyam, 2015. .

(2) 1t shall come into forcc from the daté of its publication in the Madhya Pradesh Gazette.

2 In Section 4 of the Madhya Pradesh Ayurvigyan Parxshad Adhmlyam 1987 (No. 11 of
1990) (heremafter rcfcrred to as the principal Act),-

(1) in sub-section (1), for clause (c), the following clause shall be substituted, namely:—

“(c) Commissioner, Medical Education, Madhya Pradesli"’;-

(ii) in ‘sub-section (2), for the words “Director of Medical Scrvmcs the ‘words

“Commxss:oner, Medical, Education, Madhya Pradesh” shall be substituted.

3. In Schedule to. the principal Act, after _the existing entries, the following. entries
shall be added, namely:- -

“Bundelkhad Medical Bachelor of Medicine and Bachelor M.B.B.S.".
College, Sagar. o of Surgery. ; : §

'

Short title and
commencement.

Amendment of

Section 4.

Amendment of
Schedule.
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R. HeEgyew gfelyr uftug sifufram, g’¢v (HiF 22 mzav)aﬁwaﬁsmﬁm
(T#) & wyar Fefafed gve siqwenfa fam smy, stafq—
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1 fgdia gt A wfmfag smgdice wsfu sk gart wshi A waw Swify war
& o megRy emgdfeer qun g fafee-usft w wefie fafecr 1S A
FoiFa & qur e WeER B3R, a-ag ), fafiide ufemr e fra =),
TRy g, AT aen Wiehfoes Fafwean sraar sifufrm, 1o (i & T
RjwR) ¥ el Susifia wf¥teror =t € v enyfas evgfdam, St ‘uailel!” &
T R ot S S o Tafwda iwaed = eltve-Fvm R & fow um
g el fawm faferea sitafidl (weitfos Afefomg) &1 sivy-Fm +01 & fag
39 90 % 31 gusH el s

0, T 28 wAedt 2017

. 1618~16-3RIE-31- (3. )~ aifer,— W%WW%&@KMS%@U@(S)%&W“? RN IR G
oftag (HNed) sfufTam, 2016 (shHiw 8 | 2017) mmmﬁﬁwawﬂm.mm%.

Short title.

Amendment  of

Section 24.

nwﬁm%w%w@ammﬁw
TN Aree, e g,

MADHYA PRADESH ACT
No. 8 oF 2017 .

THE MADHYA PRADESH AYURVIGYAN PARISHAD
(SANSHODHAN) ADHINIYAM, 2016.

[Received the assent of the Govcrnor on the 24th January, 2017 assent first published -in the ‘Madhya Pradesh

Gazctte (Extra-ordinary)”, dated the 28th January, 2017]
An Act to amend the Madhya Pradesh Ayurvxgyan Panshad Adhmlyam, 1987.

Be it enacted by the Madhya. Pradesh Legxslature in the Sixty- seventh Year of the Republic
of India, as follows :—

1. This Act may be called the Madhya Pradesh Ayurvngyan Parishad (Sanshodhan)
Adhiniyam, 2016.

2. In Section 24 of the Madhya Pradesh Ayurvigyan Parishad Adhiniyam, 1987
(No. 11 of 1990), in the proviso, after clause (i), the following clause shall be inserted, namely —

“(ia) the persons posted in the Government health institutions or centers. of allopathic sys-
tem of medicine and possessing graduate degree in Ayurvedic system and Unani
system included in Second Schedule of the Indian Medicine Central Council Act,
1970 (No. 48 of 1970) and registered with the Madhya Pradesh Board of
Ayurvedic.and Unani Systems of Medicine and Naturopathy and have undergone
training- specified by the Government, from time to time, shall also be eligible
to prescribe medicines under modern scientific medicine which is also known as
"allopathy" and such other medical procedures to the extent of training provided
undéer the Madhya Pradesh Ayurvedic, Unani Tatha Prakritik Chikitsa Vyavsayi
Adhiniyam, 1970 (No. 5 of 1971), and shall not be punishable under this sec-
tion for prescribing allopathic medicines;”

Preiser, WHEE TRV U A W, ARy g e HE TRoTer, st @ Tie qo Yeia—2017.
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